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Heard 12arcn2d counsél tor thn2 o-riisg, The apolicant
had tiled CA Wo,L11/92 which was oceclaed py an srder passed
on 15-10-1592, The applicant retireg from sérvice on
31211993, The relevant operative part of the order to

the Ua reads as follows (-

‘the respondent ere directed o oromote tie members

of the ~entra. community to the extent they are entitled to by

adjusting the senicrity.- L
Condichaen
2, The claim of the applicant was thgt reéserwe auot a gin e

exceéss of the nrescriped guota hias kéen cromoted. Also his
) i -

claim is to promote nim to the post of supdt, from the Aste
his junior 3ri 4P, Parmanik has been promoted, The zEnch of

kgl
Tribunal gav@Aspeciflc directicn for promoting him from the
date phis juniors have beon promoted put had glven direction

l gﬂ;s%Ch;ﬂﬁécxbadngb

in respcct of the gensral community as
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decided py th
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ntple susrome Sowrt on 13-10-1995, The civil
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auu ~1s concirned hav: bten considered and dismissed py the

tis

cont'ple Lu.reme Court, ©ne of the T2asons iniicated py the
smntbie suosreme Court to dignigs the ~potal was by ap il cing
the srinciples enunciatsd in 3ri A.l. sapharwal cose, T8
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ratl%ﬂ.ofk§?61slon in tte aforesald c;seisp&01flcﬁjly dirsctad
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to have prospeciive operaticn. since the apoilcant nes

lready retired from service, no renefit would sccrue to

slementea,

him even if the dircction given in the UA ls to be iwms
Tre contemat aoplication netds no furt er orders, It is
accorrdingly disposed of., Notices issued are dischar~ed.
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